
IN THE CENTRAL ADMIN ISThATIVE TRIBUNAL : F{YDERABPD BENCH 

AT HYDERABAD 

0.A.No.88/94 
	

Date of Order: 4,3,94 

BEDtJEEN: 

E.Radhakrishnan Nair 	 Applicant. 

A N D 

1.. Union of fl2dia, rep, by 
the Secretary, Ministry 
of Defence, 
New Delhi - 1. 

The Scientific Mviser 
to the MinisterJ of Defence,, 
and Director General, 
Defence Research and Development 
Organisation DRDO) DHQ P0, 
New Delhi - 1. 

The Director, 
Defence Metallurgical 
Research Laboratory (OWL) 
Flyderabad - 500 258, ,. Respondents. 

Counsel for the Applicant 

Counsel for the Respondents 

.. Mr.T.V.V.8.Murthy4 
c fc  

Mr,N .V.Rantana 4-?C2tt 

'a- 

CORAM: 

MON 'BLE SHRI JUSTICE V.NEELADRI RAO : VE CHAIRMAN 

HON'BLE SHRI A,B.GORTI31 : MEMBER (ADnL) 



-3- 

To 

The secretary, Ministry of Defence, 
Union of India, Newt1hi-1. 
The Scientific Adviser to the Minister of Defence 

x.ive1Lopm6nt organiàatfoñ (DRW) DHQ P0, - 
New Delhi-i. 

3, The Director, Defence tta11urgica1 Research 
LaboratOry (DtdRL) Hyderabad-258. 
One copy to Mr.T.V.v.S.Murthy, Advocate, CAT.1-Iyd. 

One copy to Mr.N.v.Ramana. Addl.CGSC.CAT.Hyd. 

One copy to Library, CAT.Hyd. 

One spare copy. 
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O.A.Nà.88/94. 1 

	

'JUDGMENT 	 DL 4.3.94. 

(AS PER' HON'BLE SHRIJUSTICE_V.NEELARI RAG, VICE CHAIRMAN) 

- 	

J-eatd Shri TVVS Mürthy, learned' 'counsel for 

the applicant and. 3hr4 N.Y.Ramana, lea.rne,d standing 

couhsel for the respo'nd'en"ts. 
- t • 

	

- 	
r 

nr,1nry for a 
direction to the respondent to upgrade thegrade of the 

applicant to Tradesman eCs from the grade of Tradesman 

'V in the pay scale of Rs.260-400 with effect from 

27.10.1984 with all consequential service and monetary 
a- 

bene fits. 

It is stated for the applicant that the nn 

cause of action had arisen in 1992 when the upgradation 

was given in pursuance of the orders of this Tribunal 

in OA 146/9~ The applicant already submitted represen-

tation5ated 28.7.1993 before the 2nd respondent and 

the representations dated 17.9.1993 and 5.1.1994 before 

the 3rd respondent. 

In the circumstances, the 2nd respondent is 

required to dispose of the represenationdated 28.7.93 

of the applicant within three months from the date of 

rec€pt of this order. It is needless to say that if 

the, applicant is aggrieved by the order to he passed by 

the 2nd respondent, he is free to move this Tribunal under 

Section 19 of the Administrative Tribunals Act, 1985. 

The OA is ordered accordingly at the admission stage. 

No costs. 	 N 

(A.B.G0F4THI) 	 (v.NEELADRI RAO) 
so MEMBEa (ADMN.) 	 VICE CHAIRMAN 

121 DATED; 4th March, 1994.  
Open court dictation. 	 L/l'7"J2 jnrly 
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THE ric:'jiLL MR 	R;AALA4 : MEMBER 

Datec3;U -3 -1994. 

£PDER/JCT7T; 

M.A./R.C.A No. 

DNo, 

T.A'.No. 

AdrTCtt4d and Interim Directions 	- 	 $ 

issuedf 

Disposdd of with directions .4- --------- 
Dismispa. 

Disrni#ed as withdrawn. 
- 	 Dismi/sed for 	fault. 

Rejed/crdered 	- 

No order as to cbsts. 
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